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7% faeet, 14 9, 2026

F.T. 2495(3T).— Frx 1T TLHTL, T TSTHANT AT IR 1956 (1956 T 48) (FSTE THH THH TAT
I ATATAAH Tl AT 8) T &7 3% o0l ST-GTT (1) BT T& ARRAT T TART FLd gU, g THTLTT 2T ST
% T FEREmn TSy FuEger S HOfgm aemmw #@e T (Yet to be  Assigned)
fFHT. 0.000 & FF#1.19.000 (FERTE-TSTRT-IIEATAT TTTT TSTHART HEAT -7 % ATT STFMT H O gl
SR -TaT TP TSHE §&dT -5 T GHTH) AT 51 Fel [4ed] THATR-095aT 8T TSHE JedT-
344 3T TP TSHNT HE&AT -5 T 6 -GUL o FHIT (AT TH0/TSE Moy qigd 2-AA/4-1 T FATT
AR, SALEA, T ST TATAT o AT TAST & (0 ag G Tuferd g fSreenr |@fer i €= ST g=
H 3T 737 ¢, T I T TSI FA o AT S0 T AT FLAT g |

Fre AT =Af<h, ST 3% G # Baeas g, 3 Afafaw &t gy 37 6t IT-am7 (1) F eI qarh
TSI o TorT UHT qIF o ITANET 92 TSI § TH ATSEEAT & TR il a0 & e & & ae st
AT TR T THT

TEAT ST AT HerH ATTARTLT, ST ST TToTea STferaht<y GagelT hf fofad &9 H F&qd &l ST
T SHH ITHF ATYTT ATAHRIT T STTOar 3T |erq Triaamr, smafrwar &1 A =9 9 97 BT Bfaw
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AT FIT oA ST T FATEL ST AT UHT AT 60 GAATS o6 TAT TAT UHT S ST FeA & 747, (S
Fre 2l, IS8 qer| TTeTlr Araeas a9, a9l T AT a7 AT il T HY Tl T AT HT
TEHATT |

I<h sAferfera it e 3 it IT-4TRT (2) F 7ef werw wrfersrTe grer At A e oft sraer sifaw

T |

TH ATAGAAT 6 AT AT ATAT A 6 TG AL A A1 FLAH THEN % I FATAT | 3T
2 Sl 3T [RaaE SARRAT T HLreAT fohaT ST aaat 2 |

AAT

FRATUT TST & 49T o # g TRt 64T (Yet to be Assigned) & T3t 0.000 & .
19.000 (FENTE-TSTI-TeATAT TR TSHR AT -7 & qT S & [F gl SR I-I<ary] A5

TSTHE §&AT -5 TF GHTH) T & TR el FHATI-0=gdT TET TSHRT §&dT-344 3 TR ToHTR
AT -5 T% & g stsir it ST ATt =T ARa sraat d=an afea A &t e e

[T 7 AT ghem I FY T T G |
EAEED AT T&AqT TR A TRR || A AT IFia || S 1 e S T AR
HeAT (BT THTE) (FFRT)

L1 2 L8 I 4 [ 5 | 6 |

AT T ATH: GAHAT

i 7 AT 3 TR |

RS

1 423 forsft B (e || 00266 EF) 0.0266

T %7 AT @ W |

2 148 [asas i T 7= || 0.3836 (370 )| 0.3836|

3 149 Min [Easas i st w= || 0.0927 (G )| 0.0927|

4 149 Min AT 2;_% i 0.0126 (Z7) 0.0126

5 149 Min AT 2__;?5 o 0.0084 (Z%7) 0.0084

6 149 Min TR 2;_% T =ie, | 0.0843 v ) 0.0843

7 1150 |Fsft [FEa e || 0.0253 EFow)| 0.0253|

T qH

8 151 forsfi e 0.0126 (ZF7) 0.0126

o 154 [T [fraaf || 0.0253 GFow)| 0.0253|

10 155/1 AT i7 muf =iz || 0.0253 (FFET) 0.0253

11 155/2/2 AT % mufe =iz || 0.0379 (FFER) 0.0379

12 191/2 T i af Wit || 0.0211 GFER) 0.0211

13 299/143/1/1 T i qufH Wi || 0.0042 BFER) 0.0042
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14 299/143/1/2 EECEA] TWW 0.3836 (277 ) 0.3836
Total 1.1435
[®T. €. LA/11013/LA/LAC MOM/2021(computer no. 77470/3A]
g srHa, e
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 14th May, 2026

S.0. 2495(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of Zirakpur Bypass
National Highway No. (Yet to be Assigned) Km. 0.000 to Km. 19.000 (Starting from the junction with Chandigarh —
Rajpura —Patiala NH-7 and ending at Zirakpur- Parwanoo NH-5) along with connecting between Yamunanagar —
Panchkula NH-344 and NH-5 in the District of Panchkula in the state of Haryana, hereby declares its intention to acquire
such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, District Revenue Officer,
Panchkula in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow
the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling in Zirakpur Bypass National
Highway No. (Yet to be Assigned) Km. 0.000 to Km. 19.000 (Starting from junction with Chandigarh —Rajpura
—Patiala NH-7 and ending at Zirakpur- Parwanoo NH-5) along with connecting between Yamunanagar —
Panchkula NH-344 and NH-S in the District of Panchkula in the state of Haryana

|State: HARYANA ||District: PANCHKULA |
SI. No. (|Survey/Plot Number|| Type of Land (|Nature of Land Area Area
(in Local Unit) (in Hectares)

L 1 | 2 L s L 4 | 5 | 6 |
[Taluk: Panchkula |
|Village: Devinagar |
Il |l423 ||Private ||Gair Mumkin || 0.0266 (Hectare )| 0.0266|
|Village: Kharak Mangoli |
B 148 ||Government  ||[G.M. Sadak || 0.3836 (Hectare )| 0.3836|
3 |[149 Min ||Government  ||G.M. Sadak || 0.0927 (Hectare )|| 0.0927|
l4 1149 Min ||Government  ||G.M. Makaan || 0.0126 (Hectare )| 0.0126]
|5 ||149 Min ||Goverr1ment ||G.M. Makaan || 0.0084 (Hectare )” 0.0084|
6 149 Min Government gﬁggm’ 0.0843 (Hectare ) 0.0843
7 150 Private I\K/Il;?galr‘la 0.0253 (Hectare ) 0.0253
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B 151 |[Private |G.M. Makaan ||  0.0126 (Hectare )|| 0.0126|
l9 |[154 ||Government  ||G.M. | 0.0253 (Hectare )| 0.0253)|
10 |[155/1 ||Government  ||G.M. Plot [ 0.0253 (Hectare )| 0.0253]
11 |l155/2/2 ||Government  ||G.M. Plot || 0.0379 (Hectare )| 0.0379|
12 19122 ||Government  ||G.M. Plot | 0.0211 (Hectare )| 0.0211]
13 |l299/143/1/1 ||Government  ||G.M. Plot [ 0.0042 (Hectare )| 0.0042]
14 |1299/143/1/2 ||Government  ||G.M. Makaan || 0.3836 (Hectare )| 0.3836|
| Total| 1.1435|

[F. No. LA/11013/LA/LAC MOM/2021(computer no. 77470/3A]
SHAIKH AMINKHAN, Director
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